
PUNJAB VIDHAN SABHA

BILL NO. 16-PLA-2021 

THE PUNJAB APARTMENT OWNERSHIP (AMENDMENT) BILL, 2021 

BILL

further t0 amend the Punjab Apartmcnt Ownership Act, 1995. 

1Bit cnacted by the Legislaturc of thc State of Punjab in the Seventy-sccond

ycar of the Republic of India as follows:-

(1) This Act may be called the Punjab Apartment Owncrship 
Short title and 

Commencement. (Amendmcnt) Act, 2021. 

(2) It shall come into force on and with clfcct from the datc of its 

publication in the Oficial Gazctle. 

Amendment in 2. In the Punjab Apartment Ownership, 1995 (hereinaller rclcrrcd lo as 

section 3 of 

Punjab Act 13 of lhc principal Act), in scction 3,-

1995 

(i) aller clause (b), thc lollowing clause shall be inserted, namcly: 

"(ba) "apartmenl building" mcans a buildi1ng constructed on any land 

containing cight or more apartments, or lwo or more adjaccnt

buildings with a total of cight or morc apartmcnts, or any 

Cxisting building convertcd into cight or morc apartments;";

(i1) Tor clausc (g), the lollowing clause shall be substituted, namcly:- 

"(g) "building" includes any structurc or crcclion or part ol a 

structure or crcclion which is intendcd lo be used for 

residential, commercial or lor the purpose ol any busincss, 

Occupati0n, prolession or urade, or lor any othcr relatecd 

purposCs," 

(iii) for clause (j), the following clause shall be substituted, namely: 



"common areas and facilities" means, 

(i) the entire land of the project, or where the project is 

developed in phases, the entire land of that phase; 

ii) the staircases, lifts, staircase and lift lobbies, fire escapes,

and common entrances and exits of buildings 

(iii) the common basements, terraces, parks, play areas, open 

parking areas and common storage spaces

(iv) the premises for the lodging of persons employed for the 

management of the property including accommodation

for watch and ward staffs or for the lodging. of 

community service personnel; 

(v)installations of central services such as electricity, gas, 

water and sanitation, air-conditioning and incinerating, 

system for water conservation and renewable energy;

(Vi) the water tanks, sumps, motors, fans, compressors, ducts

and all apparatus connected with installations for 

common use, 

(vii) all community and commercial facilities as provided in 

the project; and 

(vii) all other portions of the project necessary or convenient 

for its maintenance, safety, etc., and in common use;"; 

and 

(iv) for clause (t), the following clause shall be substituted, namely:-

"t) "person" includes,

(i) an individual;. 

(ii) a Hindu undivided family;

(iii) a company;
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(iv) a firm under the Indian Partnership Act, 1932 or the 

Limited Liability Partncrship Act, 2008, as the case may 

be 

(V)an associalion of persons or a body of individuals, 

whcther incorporalcd or not; 

(VI)a co-operalive socicty rcgistercd under the Punjab 
Co-opcrative Socictlics Act, 1 961 (Punjab Act No. 25 of 

1961); and 

(Vin)any such other cntity as the Slate Governmcnt may, by 

notilication, specify in this behal".

3. In the principal Act, in scction (15), in sub-scction (1), for the words and Amendment in 

section 15 of 
signs "imposc a penalty upto a maximum of five thousand rupecs or live pcr cent 

Punjab Act 13 of 

1995. of the pricc of the apartment, whichever is greater, for cach apartment for which 

there is a de fault together with a further minimum penaly for cach apartment of 

onc hundred rupces for every day for which the default continues, and the penalty

may be recovered as an arrear of' land revenuc:", the following words and signs 

shall be substituted, namely:-

"impose,

(i) 
in case of promoter, a penalty, which may cxlend upto five per cent of 

the cstimatcd cost ol the projcct; and 

(11) in casc ol apartmcnt owncr, a pcnally, which may cxlcnd upto live pcr 

ccnt ol the cost ol the apartmenl, 

and the penalty may be recovercd as an arrcar of land revenuc.".

4. In the principal Act, lor scction 17, the lollowing scction shall be 
Substitution of 

section 17 of 

substituted, namcly:- Punjab Act 13 of 

1995 



"17 (1) Alier oblaining occupation certilicate and within three months 

Formation of ol majority ol thc apartments being allotled, sold, or othcrwise 

association. 
transferrcd, the promoter shall make an application to the

compctcnt authority appointed undcr clause (m) of scction 3 of thc 

principal Act lor the registration ol association, with thc pcrsons who havc 

takcn apartments as membcrs and il the promoter fails to make such 

application, the allottces shall makc such application. 

(2) IT the promoter or the allottees, as the casc may bc, lail(s) to 

makc application lor registration ol the association within the period 

mentioncd in sub-section (1). the compctent authority shall by an order, 

direct the promoter or the allottccs, aS the case may be, to lorm an 

associalion ol residents in respccl of the projcct wilhin such period, as may 

be specilied in the order. 

(3) The owner or allollce or occupicr ol any apartmcnt shall be a 

mcmber ol the association from thc dalc he takcs possession ol such 

apartmcnt. 

(4) The promotcr ol he projecl shall be an associatc member of the 

association in respect ol apartmcnt(s) mcant lor allotmcnt or salc, but nol yct 

allotted or sold. When such aparlment(s) is later on allottcd, sold or 

otherwise translcrred, the allottec shall become a member of thc association 

and the promoter shall ccase to be an associatc member of the association in 

respect of such apartmcnt from the datc of posscssion.

(5) The responsibility for administration and management of hc 

apartments and maintcnancc and upkccp of common arcas, inlrastructure 

and common scrviccs of the projcct shall devolve on the association from 

the date specilicd by the competent authority in the order passed under sub- 

section (13) of scction 5 of the Punjab Apartment and Property Regulation 

Act, 1995 (Punjab Act No. 14 of 1995).".
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5. In the principal Act, in section 37, for the words and signs "levy for cach 

Amendment in 

section 37 of 
breach or contravention and penalty lor cach apartment upto a maX1mum ol one

Punjab Act 13 of 

1995 percent ol the price of the apartment, or, onc thousand rupecs, whichever is grcater,

and a further minimum penalty for cach apartment of one hundrcd rupees for cach 

day during which the breach or contravcntion continues and if the penalty so levicd 

is not paid, it may be recovcred as an arrcar ol land revenuc.", the following words 

and signs shall be substituted, namcly:

"levy for cach breach or contravention,- 

(1) 
in case ol promoter, a penalty, which may extcnd upto live pcr cent of 

the estimated cosl ol the projcct,

(11) 
In casc Ol apartment owncr, a penally, which may cxlend uplo live per 

cent ol the cost ol the apartment; and 

(111) n case ol an association, a penalty ol rupces tcn thousand, 

and if the breach or delault is continuous, a penally ol rupecs one thousand

for cach day of the brcach or default shall be levicd, and if the pcnalty so 

levicd under elauses (i) to (iii) above is not paid by the promoter or 

apartment owner or assoCiation, as the case may be, il may be recovcred as 

an arrcar ol land revenuc.". 
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STATEMENT OF OBJECTS AND REASONS

The Punjab Apartment Ownership Act, 1995 was enacted to 

provide for the ownership of an individual apartment in a building

together with and undivided interest in the common areas and 

facilities appurtenant to such apartment to make such apartment 

and interest heritable and transferable, to enforce obligations on 

promoters and apartment owners, and to provide for mattersS

connected therewith or incidental thereto. After the enactment of 

the Real Estate (Regulation and Development) Act, 2016, to 

harmonize the Punjab Apartment Ownership Act, 1995 with the 

Real Estate (Regulation and Development) Act, 2016, certain

amendments in the Punjab Apartment Ownership Act, 1995 have 

been proposed. Hence, the Punjab Apartment Ownership 

(Amendment) Bill, 2021. 

Sukhbinder Singh Sarkaria, 
Housing and Urban Development. 

Minister, Punjab.

CHANDIGARH: 
THE 8 MARCH, 2021 SHASHILAKHANPAL MISHRA.

SECRETARY. 
N.B The above Bill was published in the Punjab Government Gazette(Extraordinary), dated the 8 March, 2021 under the proviso to rule 121 of the 
Rules of Procedure and Conduct of Business in the Punjab Vidhan Sabha 
(Punjab Legislative Assembly). 
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